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(b) In each Ministry/Department, a
senior Officer of the rank of Joint
Secretary has been made responsible
for ensuring implementation of these
orders. Quarterly progress reports
have been prescribed to be furnished by
each  Ministry/Department to the
Ministry of Home Affairs where these
are to be scrutinised and follow up
action taken where necessary.

(c) Steps to implement these direc-
tions are to be taken soon after these
are received in various Ministries/
Departments.

PLying or D.T.U. BuUses
ROUTE NUMBER

WITHOUT

213. SHRI B. C. PATTANAYAK :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government’s attention
has been drawn to the fact that D.T.U.
buses plying in Delhi do not bear
properly the route number and destina-
tion boards particularlv in the night

causing inconvenience to Delhi’'s bus-
users ; and

(b) if so, the action taken by Gov-
ernment  witk regard to  these
complaints ?

THE  MINISTER IN THE
MINISTRY OF TRANSPORT AND

SHIPPING (PROF. V.K.R.V. RAO) :
(a) Yes, Sir, The Delhi Transport
Undertaking has reported that some
complaints have ben received by it in
this regard.

{bY Al efforts are being made by
the Delhi Transport Undertaking to
ensure that destination boards and
route numbers are properly displayed
in the buses, particularly at night.
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MR. CHAIRMAN : No, No.
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MR. CHAIRMAN : N o, I am sorry.

SHRI A. D. MANI: Under what
rule ?
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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED EXPULSION FROM INDIA OF

THREE RUSSIAN EXPERTS ATTACHED TO

THE OIiL AND NATURAL Gas CoM-

MISSION AT DEHRA DUN AS BEING
SECURITY RISKS

SHRI M. K. MOHTA (Rajasthan) :
Sir, I rise to call the attention of the
Minister of Home Affairs to the report-
ed expulsion from India of three
Russian experts attached to the Oil and
and Natural Gas Commission at Dehra
Dun as being security risks.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, the reference in the

motion, is, presumably, to the report
which appeared in th2 ‘Hindustan
Times’ of the 19th November 1968

under the heading “Three Russians in
ONGC expelled”.

Mr. Lovoroshkov and Mr. Nomoko-
nov were Russian Experts assigned to
the Research and Training Institute of
the ONGC which is being run as a
joint project of the Government of
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India and the United Nations Develop-
ment Programme. They have left India
alongwith certain other experts on the
expiry of their terms of assignment.
Mr. Popov was a Soviet Specialist
working for the ONGC who returned
to his country over a year ago. There
is no truth in the reporg that they were
expelled.

There is also no truth in the report
that one of the Russian experts had
stolen a classified map of Assam or
that the Russians had exploited their
position as experts to obtain classified
data by improper methods. According
to the information available  with
Government none of these persons was
arrested nor was the question of the
arrest of any of them under considera-
tion at any time.

It is also not correct that some techni-
cians working at the headquarters of
the ONGC at Dehradun have been dis-
persed to project sites in Assam and
Gujarat because of friction between
Indian and Russian technicians. The
correct position is that some high level
experis were transferred recently from
Dehradun to the western and eastern
Tegions with a view to enabling the
regional authorities to take technical
decisions promptly without reference to
headquarters.

It will be seen that there is no factual
basis for the report in the Press.

SHRI M. K. MOHTA : The reply of
the hon. Minister comes as a sort of
relief but the fundamental question of
the security of the country remains.
This is not an isolated incident, even
though it has been said to be incorrect.
We have had cases in the past, the case
of Mr. Yuri Modin of KGB, who was
working in the Soviet Embassy under
an assumed name. There is the case of
the Moscow Radio broadcasts. There
is the case of several other Russian
employees of the Russian Embassy who
were expelled from the country in con-
nection with the case of Capt. G. D.
Prasad and others, I would like to ask
the Government as to how many
Russian nationals, whether employed in
the Embassy or in any one of the
several industrial projects or projects
such as the Institute of Russian Studies,
have been expelled in the past and
how many of them were found to be
KGB men ; what screening arrangement
h-s the Government got to enquire
into the antecedents of Russian nationals

[ RAJYA SABHA |

of Urgent Public Importance 560

i proposed to be sent to India to ensure
that they will not be prejudicial to the
J security of the country. Also, would
the Government assure the House that
‘J it would put a stop to the growing
dependence on Russia in all the strate-
gic sectgrs such as arms and ammuni-
tion, heavy industries, aircraft, etc.?

SHRI BHUPESH GUPTA (West
Bengal) : Do you think all this is rele-
vant ancE arises out of the calling atten-
tion motion ?

SHRI DAHYABHAI V. PATEL
(Gujarat) : It is not more irrelevant
than the remarks which Mr. Bhupesh
Gupta always makes,

SHRI VIDYA CHARAN SHUKILA :
I do not have the precise figures about
the Russian experts and technicians
working in the various projects in the
country and I do not have any informa-
tion at present as to whether any of
these Russian experts were expelled. If
a separate notice is given, I will look
into the matter. As far as the question
of screening is concerned, in respect
of all the foreign personnel who come
to India, there is a certain system, not
necessarily for Russian experts only.
It is for all the foreigners who come to
India. We do that from a certain angle
and we try to see that when they come
to India they only do the job for
which they come Io India and do not

indulge in anything which is anti-
national.
SHRI PITAMBER DAS  (Uttar

Pradesh) : I would like to know what
was the term of appointment or the
scheduled term of their stay in India
and whether these two or three Russians
went back before completing that term.

SHRI VIDYA CHARAN SHUKLA :
I do not know what was their exact
period. I have stated in my main
answer that they finished their stipulat-
ed period with the United Nations.
They were assigned here for a stipulated
period and after finishing their stipulat-
ed period they have returned. It is
not as if either their period was extend-
ed or their peirod was reduced. They
have gone back after their stipulated
period.
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DR. BHAI MAHAVIR (Delhi) :
The hon. Minister has stated that at
no time there was any consideration of

any of these experts being proceeded
against or being arrested. But may I
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know if at any stage there was any
enquiry conducted by the Home
Ministry or by the C.B.I. the Lucknow
Branch in particular, into any of these
activities being indulged in by these ex-
perts ? Because whether they were con-
sidered to be proper persons to be pro-
ceeded against by the police, that may
come as a resuly of the enquiry if that
enquiry finds something substantial
against them. But was there any enquiry
at all ? Secondly, I would like to know
this. What he stated as truth is not
alwavs unconditioned by our political
attachments and our political align-
ments. We are sometimes caught on
the wrong foot. 1 may recall that once
the Pakistan Government took action

against our diplomatic personnel, and
onc or two days latey we also took
similar action against some of their

people whom we charged, with spying.
That fact did not come to us on the
same day. Although we believe in
“Satyameva Jayate”, we keep that
“Satyameva Jayate” in cold storage for
some time till such an occasion comes
when we are charged with similar accu-
sation by other countries and then we
come up with our own action. Will
the hon. Minister be able to state cate-
gorically that there is mno politicial
pressure or no political consideration in
this denial and what he is stating is
pure and simple truth and nothing but
the truth ?

SHRI VIDYA CHARAN SHUKLA :
I have already indicated that on the
complaint made by certain Indian em-
ployees that matter was looked into. 1
do not know what was the agency
which looked into it at present, but
that was looked into, and it was found
to be false and baseless. As far as a
categorical statement is concerned, 1
have made a categorical statement and
I would repeat it again categorically
that there is no political consideration
and there is no pressure in making the
statement that this is nothing but the
truth.

SHRI G. RAMACHANDRAN
(Nominated) : A suggestion was made
at some stage bv a Member on my
right that the antecedents of the experts
who come to our countrv should be
checked up. 1 waited for an answer
from the Minister that it is none of his
business to check up the antecedenis of
experts whom we invite to come and
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help us excepting they secure
undertakings of good conduct here and
they are fit for the job. If we are
beginning to check up the antecedents
of experts, we might as well check up
the antecedents of many others, and it
would be a most dangerous situation.
Will the Mipister give a categorical
answer that it is none of his business to
check up all the antecedents of experts
whom we invite ?

SHRI VIDYA CHARAN SHUKLA :
It is very much our business to check
up the antecedents of any foreigner who
comes into India and this work is
normally done by our Missions abroad.
It is not that anybody’s bona fides are
doubted or anybody is considered to be
a person dangerous to our security. It
is a routine that every nation all over
the world will do. If anybody is
coming in not as a tourist but for work-
ing here, there is a normal checkup
which is done before the working visa
or essentia] visa is granted. That is a
thing in which the antecedents are
checked in a normal manner. It is not
that the experts who are invited here
will be brought in here without any
check-up whatsoever.

SHRI A, D. MANI (Madhya
Pradesh) : Is the Minister aware that
there has been a growing influx of
Russians, so-called technical personnel,
in the country and in the Heavy Engi-
neering Corporation at Ranchi, which is
under the control and Chairmanship of
Mr. K. D. Malaviya. as many as 107
Russian employees are working ?

MR. CHAIRMAN : Does that arise
out of this?

SHRI A. D, MANI : I want to raise
a general question. Recently 42 new
employees from Russia have come in as
technical personnel. Does Government
try to find out the justification for
bringing in the foreign personnel? If
Indians are here who are technically
competent, who are good engineers,
whv should more Russian peisonnel be
imported into the Heavy Engineering
Corporation at Ranchi ? (Interruption.)
I am against Americans, I am against
Russians in view of what has happened
in Czechoslovakia.

SHRI VIDYA CHARAN SHUKLA :
The necessity or the desirability of
having a particular number of techni-
cians or not is examined by the admini-
strative Ministry concerned. 1 presume

[ RAJYA SABHA ]
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that whenever any technician is allowed
to come in for a particular job, it is
carefully scrutinised to see whether his
presence or his work is required here
or not. As far as the Russian techni-
cians are concerned, by and large they
have been doing excellent work in our
country.

SHRI A. P. CHATTERJEE (West
Bengal) : The hon. Minister said that
whenever any foreigner comes, expert
or otherwise, for a certain prolonged
stay in India, they look at the foreigner
from a certain angle. That is quite
understandable. One question I am
asking with the permission of the Chair,
and 1 think that arises from this. Does
the Home Ministry keep any track on
the movements of Mr, McNamara in
India, who is more interested in visiting
private business and creating a liaison
between America and private business
in India than in helping the public
sector projects in India ?

SHRI VIDYA CHARAN SHUKIA :
Sir, does it require any reply ?

MR. CHAIRMAN : Mr.
Gupta.

SHRI BHUPESH GUPTA: Sir, I
would invite your attention to the exact
wording of the calling attention notice,

Bhupesh

“reported expulsion”. I know the
report is based on-—and the Minister
has said that—what appeared in the

‘Hindustan Times’ which is notoriously
well known for its anti-Sovietism, May
1 know from the Government whether
after having seen this report in the
Hindustan Times the Government wrote
any letter to the Editor of the ‘Hindus-
tan Times’ to find out, in view of the
national importance of the news, what
was the basis on which they published
such a thing ? Secondly, I should like
to know whether before publishing such
news—they did not, but I would like
to know—the ‘Hindustan Times' Editor
enquired from the Government of
Tndin whether the Government of
India had expelled any such Russians.
It is surprising that the Editor of a
leading newspaper in our country
functioning in Delhi publishes a news
with regard to the expulsion by the
Government of India of some Russians
coming here for friendly work and for
helping us in industrial and other deve-
lopment. Yet the Editor did not con-
sult the Government. In view of this
thing. 1 should like to know whether
it has occurred to the Government that
the ‘Hindustan Times' was interested in
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spreading a deliberate, crimina] lie with
a view to disturbing the relations bet-
ween India and the Soviet Union
maligning the Soviet Union and pro-
viding weapons in the hands of the voci-
ferous anti-Soviet lobby, whether it is
Parliament or elsewhere. I should like
him to give a clear answer in view of
such things because this is not so simple

as that, The ‘Hindustan Times’ knew
what it was writing. When it did
not consult the Government, did not

enquire from the Government, it was
bent on telling a manufactured lie with
a view to grinding some political axe.
In view of such perversity, mendacity
on the part of a leading journal of our
country I should like to know what
steps the Government proposes to take
in a matter of this kind. I should like
to know (1) whether after such a thing
the Government has decided to stop
giving advertisements to the ‘Hindustan
Times’ ; (2) whether the Government
has decided not to release newsprint
quota to it; (3) whether the Govern-
ment has decided not to keep any
member of the ‘Hindustan Times’,
Edttor or others, on any Committees
connected with journalism ; (4) whether
the Government has written to the Press
Council of India—it is a relevant ques-
tion—that the matter should be taken
up and that publication of this sort of
news should be taken care of. 1 am
surprised at this kind of news appearing.
The Soviet Union is helping you when
others are letting you down. This back-
ward Birla paper, if they are to malign
the Soviet Union in this manner, it
gives provocation. An hon. friend here
comes with a question.

I should like Mr. Shukla and the
Home Minister of the country kindly to
state the position clearly. He should
see the political motivation behind the
publication of the report and also
behind the question that is posed by a
deliberately false report. I do not say
that the Swatantra Party and the
editor of the ‘Hindustan Times’ acted
together as part of the conspiracy but
thev go together. Birds of the same
feather flock together, They are flock-
ing together, Kindly elucidate the
point.
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SHRI VIDYA CHARAN SHUKLA :
I am not here to comment on the
conduct of the Press in the country nor
on any newspaper.

SHRI BHUPESH GUPTA: This
particulay newspaper is an anti-Soviet
paper ; it is reactionary monopolistic,
Birla-owned.

SHRI VIDYA CHARAN SHUKIA :
We know that in various newspapers
various reports are printed which are
not necessarily true and good many
reports in the Press have no basis some-
times, We cannot go on taking cogni-
zance of such reports. They may have
motives undoubtedly, good or bad, and

I am not going into all that. But if
the Government went into all these
news items which are printed, which

are false sometimes, then there would
be no end to our trouble with the
Press. And since we have a free Press
here, they have also the freedom

SHRI BHUPESH GUPTA : To mis-
behave ?

SHRI VIDYA CHARAN SHUKILA :
Yes, they have the freedom to mis-
behave, to print lies and do any-
thing like that, But we do not propose
to take any action.

SHRI BHUPESH GUPTA : Sir, my
question should be answered. I asked
him whether the editor of the ‘Hindus-
tan Times’ enquired from the Home
Ministry before publication, as to
whether the report in his possession is
correct. He should answer that
question.

SHRI VIDYA CHARAN SHUKLA :

I have consulted my colleague, Mr.
Raghuramaiah who is in charge of
Petroleum and Chemicals and he tells

me that as far as he is aware no such
consultation was made with his Ministry
by any of the persons from the ‘Hindus-

tan Times’; nor have they verified
from us.
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SHRI B.K.P. SINHA (Bihar) : Sir,
1 was surprised at the answer of the
hon. Minister to the supplementary of
Mr. Bhupesh Gupta that this is a free
country with a free Press and that there-
forec the Press has every freedom to
pui in false, tendentious and mischievous
news.

SHRI A. D, MANI : Fundamental
rights ?

SHRI B.K.P. SINHA : Fundamental
rights ?

1 would like to know what is the con-
ception of the hon. Minister of ‘free-
dom ot the Press’. Is he aware that of
late, a tendency has grown amongst the
Indian newspapers? And 1 am sorry
to mention that, except the Hindu of
Madras and, to some extent, the
National Herald in Dethi, some of the
Indian newspapers are Russian bulletins,
some are American bulletins and some
are English bulletins, And these news-
papers of late have adopted a policy
of giving out false, mischievous and
tendentious news to create differences
between this country and the other
friendly powers and to create disaffec-
tion against a friendly power is a crime
under the Indian law. 1 do not know
why, under these circumstances, the
Minister takes up this attitude that the
Indian Press has every freedom to
create mischief and problems for this
country, Why are not such matters
referred to the Press Council of India ?
What is the Press Council of India
doing ? Why was it formed if it can-
not take notice of these false and ten-
dentious news by Russian, American
and British bulletins ?
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SHRI VIDYA CHARAN SHUKILA :
It is not for me to defend the concept
of the freedom of the Press, it is de-
fined in the Fundamental Righis of the
Constitution.

As far as his opinion about the
Press of India is concerned, I do not
want 10 comment on that opinion. The
hon. Member may be completely justi-
fied in holding that opinion, he may
not be justified.

And as far as the action against this
paper and referring the matter to the
Press Council of India is concerned,
thrs is a suggestion for action.

SHRI M. RUTHNASWAMY (Mad-
ras) : Is it the practice in any free,
democratic country for the Press or a
newspaper to consulk the Government
as to what news it should publish and
what news it should not publish? That
was the suggesiton made by Mr., Bhu-
pesh Gupta that the ‘Hindustan Times’
should have consulted the Government
before it published that particular item
ot news. Is it the practice in any free,
democratic country for a newspaper to
consult the Government as to what
news it should publish?

SHRI VIDYA CHARAN SHUKLA :
I did not understand the hon. Mr.
Bhupesh Gupta saying that. I thought
that he was suggesting that the ‘Hindus-
tan Times’, betore publishing the news
item, should have verified whether this
report was true or not. He was asking
whether they tried to verify either from
the Petroleum and Chemicals Ministry
or from the Home Ministry. And I said
that as far as I am aware at present
there was no such verification made
either from us or from the Petroleum
and Chemicals Ministry. That was the
~aswer I gave,

SHRI N. R, MUNISWAMY (Mad-
ras) : Several questions have been
asked, and the hon. Minister was able
to make an impression. The impression
which I gathered was that he seems to
be very helpless in this matter. T would
like to know whether the hon. Minis-
ter or his Ministry would iake steps to
see that the papers do not give news
which creates a panic in the minds of
the rpeople, especially with regard to a
country with whom we are very friend-
ly. And this news, especially when it is
published in the ‘Hindustan Times’ that
they have been expelled, would create
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the impression that there is something
going on against Russia and the Russian
people. If the Minister says that because
of the freedom of press he cannot take
any action, I am atraid the hon. Minis-
ter seems to be highly helpless. He has
every right to pull them up. May I
know what action does he propose to
take to contradict such false news pro~
pagated in the papers?

SHRI VIDYA CHARAN SHUKLA :
I do not know how many hon’ble Mem-
bers ot this House will agree with Mr.
Muniswamy that the Government has
every right to pull up newspapers for
publishing a news item like this. It is
for the Press Council ot India, if they
consider it fit and the other pressmen
to consider as to what action they
should take to see that such reports are
not published in newspapers. As I said
earlier, it is not intrequent that such
reports are published from time to time
in various newspapers, and that is why
I have also explained the constitutional
position under which the Government
has to work,

MR. CHAIRMAN : Mr. Mitra, you
want to pui a question?

SHRI P. C. MITRA (Bihar) : Sir,
I also wanted to put the same question.
May I know why the Government could
nov ask for an explanation from the
‘Hindustan Times’ as to how they could
publish this news which might = create

disaffection among two friendly coun-
tries?

SHRI VIDYA CHARAN SHUKILA :
As T said, this kind of thing is so
frequent in our country that we will
have to create a separate Ministry to

handle this matter if we started doing
it.

SHRI CHANDRA SHEKHAR
(Uttar Pradesh) : Mr. Chairman, Sir,
you know that T am not an admirer of
the ‘Hindustan Times’ nor is the
‘Hindustan Times’ very obliging to me.
But I fail to understand this too much
sensitiveness about one news item. I
think in such circumstances what the
Government can only do is to contra-
dict and say that the news is wrong as
the hon. Minister has said. In every
country of the world news about India
is being published which has nothing
to do with facts nor with the situation
prevailing here in the country. You see
the British press or the American press
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or even the Russian press. The way the
Russian press have been printing the
picture of India is far from satisfactory
and has nothing to do with facts here
in this country. The hon. Minister has
himself in this House said that the
Russian Government have said that the
radio, the press, the Peace and Progress,
are free agencies and have nothing to
do with them, So for their comments
the Government cannot take responsi-
bility. Therefore, why should the Gov-
ernment of India take the responsibility
of a press run by the big business like
the Birlas or Tatas or the Jains. I do
not know where the Government comes
into the picture since the Government
have clarified the position that they have
nothing to do with the news and the
news is not quite correct. So much talk
about nothing I do not understand.
And, Sir, it will be very difficult for
the press to function in this country if
the representatives of the press are
asked to verify every single item of the
news from the Home Ministry or the
Ministry of Information and Broadcast-
ing. Then they will simply be the buile-
tins of the Government. I think even
the Russian Government does not take
this attitude about the press, namely
the suggestion of my hon. friend, Mr.
Bhupesh Gupta, that they should see
to it that every news in every paper in
India should be published after verifica-
tion or consultation with the Govern-
‘ment. At least, Mr, Chairman, I request
you thay the forum of our Parliament
should not be utilised to pressurise
press representatives to such an extent
that they are unable to give any free
news. Sometimes the news may be in-
correct. Then it should be said that it
is incorrect and is condemnable.

MR. CHAIRMAN : Mr. Alva,
o TRARTRI ¢ § CHIT F TG SIHAT

qEgarg ...

SHRI JOACHIM ALVA : (Nominat-
ed) : Let me pur the question. You
had your chance. 1 only wanted some
explanation. "My esteemed friend, Mr.
Sinha, talked of papers. I want to
correct him. There are no roses in the
garden of Indian journalism now, Even
the great ‘Hindu’ has fallen under the
hammer in the sense that it does not
publish certain types of news because
a great monopolist firm like the Tatas
have bought a substantial number of
shares. That is true even of the ‘States-
man’. And T may confide to the House
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that this information I got in a com-
mittee when Pt. Jawaharlal Nehru him-
self gave out the news to us :that pre-
ference shares of the ‘Hindu’ were
being bought by Tatas. I am subject to
correction, I am telling what I heard
from Pt. Nehru himself at our meeting.

Secondly, Sir, the ‘Statesman’ is now
directed by monopolists, ihe Tatas
principally, and the London Times
splashed the story as to how the last
Editor, Shri Prem Chopra was wrong-
fully elbowed out.

Lastly, Sir, Mr. Rajnarain has been
barricading and sabotaging our ques-
tion time. The question on Birlas has
never come up in this House, and when
the question came and when the written
matter was given out that the Birlas’
firms have been prosecuted, the startling
statement has been published only by
the ‘Patriot’” and by the ‘Economic
Times’. No other paper of India has
published it. This is a grave suppression
of a very important fact which has some-
thing to do with the economic health
of India.

SHRI S. S. MARISWAMY (Mad-
ras) : Notwithstanding the fact that the
Ministers are denying this story in the
papers, I am told that 572 Soviet ex-
perts are to come to Bokaro. May I
know, Sir, whether the Government of
India would take necessary steps to
find out their antecedents before allow-
ing them into this country?

MR. CHAIRMAN : It is already
answered,
SHRI AKBAR AILI KHAN (An-

dhra Pradesh) : It does not arise out
of this.

SHRI S. S. MARISWAMY : I made
a serious charge before this House say-
ing that some of these experts, who are
spies, had come to the UN.C.T.-
AD. . . .

MR. CHAIRMAN : You should not
waste the time of the House by putting
certain questions which are not relevant.

SHRI S. S. MARISWAMY : This is
relevant .

SHRI A. P, CHATTERIJEE (West
Bengal) : T put a question about Mc-
Namara which has not been answered.
If his question is answered, the Minis-
ter will have to answer mine.
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MR, CHAIRMAN : I tell you to put
the question and the Minister will ans-
wer it. Papers to be laid.

Y TRATII @ FWIT g Fgr v
it S @ v A ot Ad) fig-ag A9
W AA I A dodoto F T H
MR | aﬁ‘%aﬁv{mﬁa} 3AF FAT
AT A T3 AT AAAT Qg GAHT
'JT?[EF(T}% ¥k X @ iwm e
i T8t femgeam sigwm F 3T AE
qFTH, FI 20 A qLH OF g7 R
TFG-AE T A I qEE F A F
7 1
SHRI BHUPESH GUPTA : Sir, I |
must make it clear because my name

has bzen dragged in. It is a serious
matter.

MR. CHAIRMAN : It shall not
reported. It need not come,

SHRI DAHYABHAI V. PATEL : 1
want to raise a point of order. Mr,
Rajnarain has made a serious allegation
against an hon. Member of the House,
Mr Chagla that he is dong somethmg

* This is a very serious allega-
tion that he has made and he should
be asked to withdraw it. He is getting
into the habit of bullying he whole
House. ‘

MR. CHAIRMAN : It shall
reported,

be

not be

SHRI DAHYABHAI V. PATEL:
You kindly ask him to withdraw it ?

MR. CHAIRMAN : Kindly withdraw |
it.

st TRARES T swg A ag g
oq B @STEAI g a1 9ga § oA aney
g f5 emwa s it

SHRI BHUPESH GUPTA : I think
we should be very careful, I agree. The
position is this. ‘New Age’ is a journal
of which I happen tp be the Editor.
The ‘New Age’ published a report of
defamation proceedings of one retired
military official against the printers of
the ‘New Age’ press. That military
official has been named. A serious alle-
gation has been made in the booklet
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of John Smith, called ‘I was a C.ILA.
Agent’. The ‘New Age’ published the
proceedings of the defamation thing.
For that contempt proceedings have
been started against the ‘Patriot’ and
the ‘New Age’. Sir, that is about all.
Mr. Chagla hapnens to be appearing on
the side of Mr. Sen, the former Lt.
General or whaltever it is, against whom

the C.ILA. made an allegation. Sir,
beyond that there is nothing.
MR. CHAIRMAN: He has every

right to appear. He is a lawyer.

SHRI BHUPESH GUPTA : That is
a different matter, Beyond that there is
nothing. 1 wyild not like anybody to
say that Mr, Chagla appeared * ¥
But the fact remains that he is appear-
ing against me, a Member of the House,
on behalf of the person aguin t whom
the C.I.A. made serious allegation.

ft TWARTET ¢ H,
MR. CHAIRMAN : No more.

St INARMAY ¢ ATIH AAT FT AT
T A GAT TGN ! ST FAT q4AT AT
RE? TOFEA F A Afwm

=t A To 9T : F1TFT T FrHT
g oo¥ faa; zw gaw v faely 97 W
GEURE S

oY TRMTREAT ¢ AT T oar I

St A faw (s9mr) ¢ g ag
T AT, AT AT |
MR, CHAIRMAN : What is

your
point, Mr, Patel? I shall hear you.

SHRI DAHYABHAI V. PATEL : If
you have been listening, he says that
Mr. Chagla is doing something * * *.
This is an allegation against a very hon
Member of this House, a respected
citizen of this country. I am sure he
must be asked to withdraw it, That is
what I am asking for.

MR. CHAIRMAN : Mr. Rajnarain,
if you had made that allegation, it is
wrong. You should withdraw it.

*Expunged as ordered by the Chair.
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st TN AT ZHE F9 g
| FERET ST % g% ar o
ar gz @y @ A R R oA A
TE O

MR. CHAIRMAN : All right, I am
prepared to hear,

sff TRATEW A, Af@d .

SHRI B. K. P. SINHA : Mr. Chair-
man, Sir, I would like to suggest one
thing. Tt is no use prolonging this use-
less and very improper type of debate.
Please order that that sentence should
be expunged from the record . . .

MR. CHAIRMAN : That shall be

expunged.

SHRI B. K. P. SINHA : There is no
need for explanations.

MR. CHAIRMAN : That must be
expunged. There is no question about
it. Mr, Rajnarain, what is it that you
want to say?

st TrRTeEe g A Tl g
A T TE FET | AT IS K AM
ey, g F Fo@ N | I H
QT gl AT FE Ay AT QT A Syerar
adl | &9 qF IS99 AT AL R0 AT T
# aE e |

MR. CHAIRMAN : All right.

St UATRTAW @ AT, ATTHT A
AW GHT I FEA T e 0 &
Fgar f5 ga AETAT AT F A A A
FFT ST ATAT JET IR 3F1T FW
FAE TG IR ATH A AT AR
qrEg 1 g 1% A9ri¥dy g &, S Ew
FE WL SUT @A FH FT AR
A it FEE AR AFATE L AWTAT
AR A AR TAFgEE Q@
FEX AT FTUG AT, HTT AZ ST § |
7R e @ & g drowidoto
& [@AE we I AT IJqF AT AT
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. §igd AfREI R E | FE AT T IR
e faqdt gem 1 Hrosiiouoe & favg

{ Y W T ¥ HeX ST T W I9ay

qTE § FATAr qE" ANA g W E, av

tw:mgama‘rrﬁ TR EAFT A
WE T @ WE AT |y
A [ foEET AFTA G | FAA T &Y
FEAE AH ST ST AR |IEF HY
3@ g ar § IR 99 q )

MR. DHARIA : Mr. Chairman, on
a point of order.

(Interruption)

MR, CHAIRMAN : Please sit down.
Mr, Chagla has every right to appear
for a client and I think it 1s very unfor-
tunate that such an allegation should
have been made. I would want the
Member to withdraw it, or at any rate
that shall be expunged. Now, papers to
be laid on the Table. Dr. Rao.

ot TSFTIAS AT TEEC FT g
CBLL

PAPERS LAID ON THE TABLE

I. ANNUAL AccounTs (1966-67) oOF
THE KANDLA PORT TRUST AND AUDIT
REPORT THEREON

II. ANNUAL AccounTs (1966-67) oOF
THE MorMUGAO PoRT TRUST AND
AUDIT REPORT THEREON

AND SHIPPING (PROF. V. K, R. V.
RAO) : Sir, I beg to lay on the Table,
| under sub-section (2) of section 103 of
‘ the Major Port Trusts Act, 1963, a
copy each of the following papers :—

) THE MINISTER OF TRANSPORT

!( (i) Annual Accounts of the Kand-

la Port Trust for the year 1966-67
, and the Audit Report thereon. [Placed
J in the Library. See No. LT-1837/68.]
l

(ii) Annual Accounts of the Mor-
mugao Port Trust for the year 1966~
67 and the Audit Report thereon.

68[]I"laced in Library. See No. LT-2129/



